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to perform the last rites. Therefore, I shall 
not be able to attend the Session of the 
Rajya Sabha commencing from 23-1-80. So 
I request that leave of absence may kindly 
be granted to me." 

Is it the pleasure of the House that permission 
be granted to Shrimati Shyamkumari Devi... 

SHRI P. RAMAMURTI (Tamil Nadu): Sir, 
while granting her permission, since she is a 
bereaved woman... 

MR. CHAIRMAN: May I read the whole 
thing first, before you say anything? 

Is it the pleasure of the House that 
permission be granted to Shrimati 
Shyamkumari Devi for remaining absent from 
all the meetings of the House during the 
current Session? 

(No Hon. Member dissented.) 

MR. CHAIRMAN; Permission to remain 
absent is granted. 

MR. CHAIRMAN: The House will now 
proceed to Special Mentions. I shall now call 
upon Shri Rabi Ray, in this order: Shri L. K. 
Advani, Shri P. Ramamurti, Shri Jagjit Singh 
Anand to speak on the first Special Mention. 

Shri Rabi Ray. 

REFERENCE TO THE ALLEGED 
ARREST OF SHRI N. K. SINGH DE-

PUTY INSPECTOR-GENERAL  (CBI) 

 

 

SHRI A. G. KULKARNI (Maharashtra) : 
Rabi, this is an Emergency from backdoor.   It 
is coming now. 
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MR. CHAIRMAN: May I address the 
Leader of the House? Will you please control 
your own Party? When the Special Mention is 
going on, it is no use their interrupting... 
(Interruptions) . 

SHRI RAMANAND YADAV; They first 
started... (Interruptions). 
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THE MINISTER OF STATE. IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): I want to say 
something. 

SOME HON. MEMBERS:   No, no. 

SHRI YOGENDRA MAKWANA: It is a 
wrong allegation. I have a right to reply... 
(Interruptions). 

MR. CHAIRMAN: The proceedings will 
not continue, if this interruption is going on. 
There are five speakers and the Minister will 
have the right of reply to all of them. I think it 
is better that one consolidated reply is given, 
rather than piecemeal replies. The hon. 
Minister may please make his notes and reply 
in the end. 

SHRIMATI PURABI MUKHOPADHYAY 
(West Bengal): I would submit one thing. It is 
the duty of the ruling party to see that the 
House runs smoothly. It is not only the duty of 
the opposition, but also of the ruling party. If 
they fail... (Interruptions) . 

MR. CHAIRMAN; Thank you very much 
for the advice, but we do not need it. .. 
(Interruptions) 

SHRI LAL K. ADVANI (Gujarat): Mr. 
Chairman , Sir, earlier this morning when I 
got this information that Shri N. K. Singh, 
DIG, CBI, a senior CBI, official who had been 
in charge of the 'Kissa Kursi Ka' case, had 
been apprehended from his house an'' was 
being taken to Gurgaon, I really felt shocked, 
because, so far as I am aware, Shri Singh had 
only been trying to carry out the duties 
entrusted to him by the Government. 

Whether he agreed with them or not was not 
his reponsibility. As an official he was 
carrying out the task given to him. His 
findings have now upheld by the trial court. 
Ths trial Court has in fact relied on his evi-
dence and convicted the persons accused in 
the 'Kissa Kursi Ka' case. The matter is now 
before the Supreme Court. Indeed I was 
wondering whether the Government is 
conscious that in trying to apprehend a senior 
CBI officer, and that, too, in connection with 
the sattw case—because when I ascertained as 
to what is the matter in which he has been 
taken to Gurgaon I was told that it was 
because of some interrogation that he had 
conducted in connection with this case that he 
has been apprehended and taken to Gurgoan... 
(Interruptions) it is guilty of contempt of 
court. 

SOME  HON.  MEMBERS:     Shame, 
shame. 

SHRI LAL K. ADVANI: Contempt of court 
is one aspect of the matter, of which those who 
are concerned in the court will take 
cognizance. But here as a person in public life, 
as a person who has seen with his own eyes 
what happened in 1975, 1976 and 1977, I 
regard this one single incident as symptometic 
of the happenings to come. Coming events 
seem to cast their shadows in the shape of this 
arrest of Mr. N. K. Singh. Within one fortnight 
they have made scores of statements, repeating 
over and over again, that they are not going to 
indulge in vindictiveness or any such thing. 
And what is this if not a blatant act of vendatta 
utterly shameless whatsoever. Here is a person 
who, because he was conducting, the 'Kissa 
Kursi Ka' case in which Shri Sanjay Gandhi 
and Shri V. C. Shukla had been convicted al-
ready, has been arrested, or rather he has been 
apprehended. The Government will say that he 
has not been  technically arrested.    May be 
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technically they are correct. But he 
has been taken physically to Gur- 
gaon...  

AN HON. MEMBER; Without warrant. 

SHRI LAL K. ADVANI; This is 
not one incident. Yesterday I would 
have mentioned other incidents too. 
But ordinarily it is the practice of 
this House not to bring in officers. 
And if this officer had not been ap 
prehended, I would not have refer 
red to this. Now, today, in the 
Central Government and in the 
Delhi Administration all officers are 
feeling demoralised. Everyone feels 
afraid of carrying on the normal 
duties of the Government. What is 
happening? A person has been ap 
pointed as Police Commissioner, 
superseding!—I do not know, how 
many officers, much senior to him. 
It will be for the Government to tell 
me how many officers have been 
superseded in the matter of the ap 
pointment-'of the Police Commis 
sioner. The Government wiH have 
to tell me why the Lt. Governor of 
Delhi has resigned. The Lt. Gover 
nor of Delhi has  resigned  today__________  
(Interruptions). 

MR. CHAIRMAN; I believe, the hon. 
Minister is going to reply. The hon. Minister 
is going to reply to everything and he is 
present here. Therefore, it is not necessary to 
put cross questiona at this stage. 

SHRI LAL K. ADVANI: Sir. I am aware—
I have been in the Government for two and a 
half years: subsequently for six months my 
other col-league3 were there. By and large the 
same officers who were there during the 
emergency, the same officers who were 
serving Mrs. Gandhi's Government, continued 
with us. it is not their responsibility. Political 
responsibility is there. Therefore, to the extent 
that officer has only been carrying out hfe 
official duties. I will defend him. I had hope 
that the same attitude will be there now.   But 

I can understand, I can even condone, yes, I 
can condone the desire to re~ ward the 
emergency apologistg and emergency loyalists 
in the Government. I can understand that. But I 
cannot see why all seniority and promotion 
rules should be cast to the winds and a person 
ia sought to be made Lt. Governor of Delhi, 
against whom I know that there are still cri-
minal cases pending against him. Have these 
cases been withdrawn? May be you want to 
withdraw those cases. Tell me that you have 
withdrawn all those cases and, therefore, he is 
being appointed. Pexhaps, it is because of that 
that the present Lt. Governor of Delhi has 
tendered his resignation today. It has appeared 
in the morning papers. I have been associated 
with the administration and the politics of 
Delhi for the last many years. I know that 
never before has any officer lower than the 
rank of a full-fledged Secretary been 
considered for this high office. Either he was a 
person from public life or an eminent person 
like Shri A. N. Jha. The person whose name 
has now been recommended is of the level of a 
Joint Secretary. Many, many officers much 
senior to him are there in the Delhi 
Administration and yet he is sought to be made 
the Lt. Governor of Delhi. All this has caused 
immense demoralisation in the official ranks. 
This particular incident about which I am sure 
the Government will come out with full facts, 
has added to the gravity 0f the situation and 
made the whole administration absolutely 
jittery. I strongly condemn this attitude 
towards the official,- and towards the 
administration. I would demand that the Gov-
ernment should immediately rectify all these 
wrong things that it has done. Thank you. 

MR. CHAIRMAN: Mr. Raju, will you try 
to be brief? 

SHRI V. B. RAJU (Andhra Pradesh); I 
shall be brief and shall also try not to repeat 
what has been said. 
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Now, this should not be an attempt to extract 
any    statement    from the officer prejudicial to 
the case which is 'before the Supreme Court. 
We have already had  our     experience  at the 
political     level     when    Shri Amrit Nahata 
made his statement   I do not know how he was 
made to give that statement.   (Interruptions)    
Let      me have my say.   I am not saying   any-
thing unparliamentary or derogatory. I am only 
saying that in the interest of independent 
judiciary and  disciplined civil services and 
healthy political life and     administration,       
the Parliament is much concerned    with such 
things.       I  do not want t0  go into other 
matters.   A sort of climate of fear is sought to 
be created      in the country       It    js so 
particularly among the civil services.    Well, it 
is to the detriment of democratic functioning. 
Sir, as you are aware,    the law and order 
situation in the country is not happy.   If we 
have demoralised para-military    forces or    the 
forces which are in     charge of law and order, 
then the country will have to face a lot of 
difficulties.      Therefore, we would like to 
have full de-tailg before us.   We would not    
lake to be led away by rumours.    It has not  
appeared in  the press.    But we have learnt 
about such a happening. If it is wrong, we shall 
be    happy. The civil     services    have a 
difficult time in  a democratic  set up due to Stg 
inherent     character of periodical change  in 
the  administration  of the Government.    The  
political  authority provides the necessary 
direction. The permanent services in our 
system are neutral and they should not be used 
for  political  purposes     Nor     should thev ha 
harassed because of personal prejudices.    The  
Prime  Minister  has said that there would not 
be any vin-dictiveness or wreck in g of 
vengeance or retaliation  in  the working of the 
Government.    I hor>e what  she  snys she 
mean"?.    No harm should be done t0 the civil 
service,, even unwittingly, even in a remote 
wav and even indirectly.    There hat; been a 
sort    of demoralisation  in  the servicpe  which 
are in charge of law and order at   a 

time when their efficiency and their 
effectiveness is required. The Police Services 
and the Administrative Services are the 
backbone of our administration. Let us not 
forget about it. We have a history of tradition. 
A plimate of terror is sought to be created in 
the highest levels. We must permit the civil 
services to perform their duties. There are 
proper methods. If they trespass there are 
tribunals, there are administrative rules for it. 
But for small advantages, let us not create 
such an atmosphere. 

SHRI P. RAMAMURTI (Tamil Nadu): Mr. 
Chairman, Sir, I shall be brief and I am known 
for brevity. Sir, this case is bound to shock not 
only Members of this House but the entire 
intelligentia and those people who follow 
politics in this country. Shrimati Indira Gandhi, 
when she assumed office, talked so eloquently 
about the need for forgetting and forgiving and 
the need for being not vindictive, and she 
sought the co-operation from all the parties 
(Interruption) I am just pointing out what she 
said. She sought the co-operation of the oppo-
sition parties in the discharge of the heavy 
responsibilities that have been cast on hep by 
the electorate. I do not say the majority of the 
electorate, but whatever it be, under our 
system, she has been elected the Prime 
Minister. If this act is known to the people of 
this country, what is the credence that they can 
place in the utterances of the Prime Minister? 
As Mr. Advani has pointed out, this is the thing 
which is about to come, the vindictiveness, 
that people who have been responsible for the 
arrest or for the prosecution of the Prime 
Minister's son are being today harassed. When 
this information goeg or when this impression 
at least is being created in the country, what 
shall be the effect of the Government's 
pronouncement as far as the country is 
concerned? After all, despite whatever they 
may say, already    the ruling party,    the 
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leading members of the ruling party have 
began talking about destabili-saticn of elected 
Governments J am net .bothered about the 
Supreme Court's judgement. After all, the 
Supreme Court's judgement does not enjoin 
upon you to dissolve those Governments. 
Your party was opposed to it. On normal, 
political grounds, you were opposed to the 
dissolution of those Governments by the 
Janata Government. And( today, if you take 
umbrage under that Supreme Court 
judgement, it means that you abdicate, you 
abjure political and mora] values in this 
country. And whatever is politically conven-
ient to you, you are prepared to do that, and 
for that purpose, today you want to strike 
terror in the entire police service It is 
symptomatic that what happens to this man 
will happen to everyone. You cannot put tip 
your independent judgement on problems that 
come before the Government. You have got to 
toe my line. You cannot put up an inde-
pendent judgement of your own 0n all 
questions that come before the Government. 
This is the terror that is sought to be 
inculcated, that is -ought to be struck on the 
entire services.    This is    what you are 
doing. 

Therefore. Sir, I would ask the Government 
to retrace their steps before ,t is too late. After 
aW, they may be in a majority today. Today 
they have got that. But, after all, in the 
ultimate analysis, you are not aoing to prevail. 
It is the people of this countrv that are going to 
prevail. And the people of this country realise 
that what they are passing through is some 
horror. And whatever might be done, 
ultimately, the people of this country will rise 
above all this terror and they will prevail and 
not any individual, however    mighty he or 
she might be. 

SHRI JAGJIT SINGH ANAND (Punjab): 
Sir, I need not refer to the assurances held out 
by the Prime minister' of    not     being     
vindictive 
9V} RS—1 

which have already been referred to by my 
colleagues. I only wish to point out that this 
senior official happened to be connected with 
a case called the 'Kissa Kursi Ka', which case 
led to a situation in which a certain 
Government was sought to be supported but 
was dislodged before it could come to the 
House. A certain Government was installed 
after the fall of the Janata Government with 
the support of a certain party But when that 
Government was to come before the House, 
that Government was toppled because of that 
Governments the then Prime Minister not 
complying with certain procedures regarding 
the 'Kissa Kursi Ka' case. Now, this officer is 
also connected with the case called the kissa 
kursi ka and if I am well informed this senior 
officer has been hauled up because he 
examined or investigated or interrogated a 
certain person, a tempo driver, whose 
statement was very relevant to what happened 
to the reels of the film, kissa kursi ka, where 
from they were lifted and where they were 
taken and how that was done. Now, Sir, the 
first thing that I would like the Government, 
through you, to assure us is this. Normally at 
the time of special mentions clarifications are 
not offered. It is not a Calling Attention 
matter. But I would be glad if Shri Makwana 
comes forward and gives clarifications even 
though it is not according to our normal 
procedure. The first assurance that I want is 
that the gentleman, the senior official, who 
was removed under the circumstances, is not 
subjected to physical torture. 

SHRI PILOO    MODY     (Gujarat): Or 
mental torture. 

SHRI JAGJIT SINGH ANAND:. . or 
subjected to any processes by which he is 
compelled to go back upon what he had 
already done in the discharge of his duties 
according to his capability and honesty. That 
is the first thing. Secondly, Sir, the hon.  
Prime Minister while she    'warn 
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(Shri Jagjit Singh Anand) 
campaigning for the elections was going 
about saying that whatever excesses were 
committed during the emergency, they were 
committed by officials, they were not 
committed by her. 

SHRI VIREN J.  SHAH   (Gujarat): 
She did not even know about them. 
SHRI JAGJIT SINGH ANAND:   In 
northern India she knew; in southern 
t,India  she did  not know.      In     nor 
thern India, she apologised.    In sou 
thern  India  she  did  not     experience 
directly.   It  is  not  sufficient  to  give 
assurances like those verbal assuran 
ces.      It is also necessary to act in a 
manner that  the  confidence of      the 
people   is   reviveid.      And,   the   best 
way of reviving the confidence of the 
people is not by rewarding those who 
rightly  or   wrongly  had  come  to   be 
associated with some of the worst ex 
cesses.      One case is the case of the 
highest dignitary held responsible for 
the  control  of the  situation  in     the 
town of Delhi, which has been worst 
affected in regard to the problem of 
law   and   order   during  the  last  few 
weeks.     The next  is  not     regarding 
a  person who had prevaricated right 
in the court before a commission and 
got very adverse remarks by project 
ing  him  to  the Lieutenant     Govern- 
i orship of a State.      i am holding no 
brief for those who  subjected     Shri 
' Vohra to indignities which have been 
brought to the press.   I hold no brief 
• for that  Government  either. But, 
Sir, if we believe in democratic processes, if 
Shrimati Gandhi claims that she dissolved the 
House then and went to the electorate and if 
she claims now that she will abide by 
democracy, I am not very enamoured of de-
mocracy being practised here. This democracy 
has been inherited from the Anglo Saxons, 
from the British Government and upholding 
of the rights and giving due protection to the 
bureaucracy under this system, to the 
permanent officials under this system is as 
much a part of democracy as any other. And, 
if those officials who have acted according to 
the wish- 

es of the then Government while exercising 
due care that they do not become tools of some 
political motivation, if those officials are going 
to be treated the way as it appears so far, what 
can we say i would be very glad if the 
Government clarification removed my fear 
both regarding the physical and mental 
security of the man taken into custody, i think 
taken into custody in a manner which is not 
even legal custody, illegally taken into 
custody, taken into custody in an illegal 
manner like any common criminal. Then, will 
the Government assure that every single offi-
cial who has discharged his duties under the 
previous set-up or the setup previous to that 
according to his honesty and integrity will not 
be subjected to this kind of a thing and makes 
amends to Mr. B. B. Vohra and does not create 
new B. B. Vohras under its dispensation? And 
if you really,, mean business and when you 
came before the people to declare that you will 
not repeat the past mistakes, please refrain 
from such actions. There have been such 
actions I was just now told about the brother of 
my hon. colleague, Shrimati Ambika Soni who 
is running a small-scale factory in Bangalore, 
that his factory was raided— 

AN HON. MEMBER: Ransacked. 

SHRI JAGJIT SINGH ANAND; Yes, 
ransacked, and all the equipment and 
everything were destroyed only yesterday in 
Bangalore. 

MR. CHAIRMAN: The hon. Member. .. 

SHRI JAGJIT SINGH ANAND: What I 
am saying is very relevant to this. 

MR. CHAIRMAN:... Please do not enlarge 
the scope of the special mention. Special 
mention is strictly confined to one person 
only. 

SHRI JAGJIT SINGH ANAND; I will 
stick to the special mention.. But what is the 
substance of the-  special 
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mention? The substance of the special mention 
is that this Government which had come 
forward to assure that all mistakes—which they 
think are mistakes and which the people treated 
as crimes—would not be repeated, was cut to 
size and for the first time in the history of the 
world, a party was formed on the first of May 
but they were voted to power at the end of 
March for what the people held to be great 
crimes of emergency. Sir, I am relevant when I 
am refer -ring to the Bangalore case or referring 
to the harassment that has been brought to my 
notice through the j daughter of Shri Devraj Urs 
who was an official in the Foreign Ministry. I 
am only appealing that please beware; please do 
not forget.... (Interruptions). Please assure the 
rule of law; please assure that you go by. what 
you say. 

MR.     CHAIRMAN:     The  enlarged portion   
of   this   mention     which   has been specially 
made, shall be ignored,     j . 

SHRI RAMANAND YADAV: Ignored 
or expunged? 

MR. CHAIRMAN:    It will be ignored by 
the hon.  Minister in his reply   -I because he 
had no nbUfee of it. 

SHRI RAMANAND: YADAV: It will 
become part of the proceedings for future 
record. . (interruptions). Never such orders 
have been passed. 

MR. CHAIRMAN: It has been ruled eut 
by me and there is no need to eorrect the 
record because, otherwise my ruling will 
become meaningless. Now, the hon. 
Minister. 

SHRIMATI PURABI MUKHO-
PADHYAY; Sir, I am on a point of 
privilege. 

MR. CHAIRMAN: But you have not 
given a notice of motion. Let U3 not 
open a debate.  

SHRIMATI      PURABI       MUKHO-    
PADHYAY:   I can stand up on a point »f 
privilege if I feel the privilege of UM«  House  
has  been  broken   by  the 

Chairman himself,, with due respect I 
say. 

MR. CHAIRMAN: But you can give a 
notice of that. 

SHRIMATI PURABI MUKHO-
PADHYAY; I cannot, because it has been 
done just now and I have to get up   just   
now. 

With all humility I submit, p!ease 
refer to the rules of this House before 
you give that ruling. The nor.. Mem 
ber who ju.-t spoke, has told us ano 
ther instance where a Member's 
brother's factory was ransacked. How 
is it irrelevant that it Will go nut of 
record or will have no link? If it is 
on the record, the Minister has to 
reply to that. I feel your ruling wa3 
not proper by what you ,iaid. I may, 
with all humility point out to you that 
both the cases are simultaneously re 
lated to each other ___________ (Interrup 
tions) . 

SHRI YOGENDRA MAKWANA: Sir, 
there is a .. •. (Interruptions). 

SHRI SUNDER SINGH BHANDARI 
Uttar Pradesh): The Home Minister is here 
and the whole question relates to him. Why 
should he not reply? 

SHRI JAGJIT SINGH ANAND: The 
Home Minister is present in the House. There 
is a tradition in this House that when the 
senior Minister is here, he has to reply. Sir, 
the Home Minister is present. 

SHRI    YOGENDRA    MAKWANA: 
Where  necessary,  the Home Minister will 
reply. 

SHRI JAGJIT SINGH ANAND: The 
Home Minister must reoly. He is here. 

DR. RAMKRIPAL SINHA (Bihar): I 
remember, the present Leader of the House, 
earlier used to insist that we bring senior 
Ministers to reply, and now that the oenior 
Minister is here, he should reply. 
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MB. CHAIRMAN: Please sit down, 
(fnterrvptions). May I submit to the House 
that though it is the right always of the senior 
Minister to reply, he ean waive that right in 
favour of a.. . 

HON. MEMBERS: No, no. 

 

Mr. CHAIRMAN: Will you hear me? 
(Interruptions). The reason is that Mr. Zail 
Singh was not present when the questions 
were asked. He does not know what was r?aid. 
Yes, Mr. Makwana. 

SHRI YOGENDRA MAKWANA: Sir, 
there is no practice of replying to the Special 
Mention in this House, but I want to set the 
record straight. Therefore, I want to reply. 
What has been stated by Mr. Rabi Ray, Mr. 
Advani and others, is far from the facts. Mr. 
N. K. Singh is not arrested as they have stated 
in this House. (Interruptions). 

MB. CHAIRMAN: Will you hear him 
because he may have .something more to say 
in explanation to what he is saying? 

SHRI YOGENDRA MAKWANA: This 
concerns the State of Haryana. Nowhere are 
we involved. But when we came to know that 
Mr. N. K. Singh has been arrested, we 
immediately contacted the Chief Minister of 
Haryana and ascertained that he is not 
arrested. So, whatever is stated by Mr. Rabi 
Ray and Mr. Advani is not correct. They are 
in the old habit, like Goebbels, of speaking 
like this inside and outside this House and 
condemning people like this. 

SHRI SUNDER SINGH BHANDARI; 
Where is he if he has not beer, arrested? 

SHRI YOGENDRA MAKWANA; II is far 
from the fact. He is not arrested and when 
they speak t am reminded of just like devils 
quoting the Bibl«. 

MR. CHAIRMAN: I thought th» hon. 
Minister was going to make a statement and 
the statement involves a full explanation of 
the facts. 

SHRI LAL K. ADVANI: Mr. Chairman, 
Sir,. . .    (Interruptions) 

SOME HON. MEMBERS: Let the senior 
Minister say (something. 

MR. CHAIRMAN: Let the hon. Minister 
speak. 
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SHRI JAGJIT SINGH ANAND:   It is illegal 
detention. They have lakp.n l    him away. 

SHRI RABI RAY:     Sir,    are    you 
satisfied with this reply? 

MR. CHAIRMAN: Mr. Kulkarni, I think 
you are a long-term parliamentarian of 30 
years standing. But I think that 
parliamentarianism involves listening to 
others also. 

SHRI PILOO MODY:   Occasionally 

 

SHRI A. G. KULKARNI: I would not be 
surprised to see that we will be finished much 
earlier than what I am expecting. 



107 Alleged arrest of        [ RAJYA SABHA ] Shri N. K. Singh, 108

SHRI JAGJIT SINGH ANAND: Mr. 
Chairman, this is a reflection en all of us and 
on the House. These remarks should be 
expunged. 

MR. CHAIRMAN: May I know from the 
hon'ble Minister whether he has concluded 
his statement? You have nothing more to 
add? 

GIANI ZAIL SINGH; I have completed 
my statement. 

SHRI LAL K. ADVANI: Sir, with 
yeur permission again. I thought 
that the Minister's reply would make 
any further debate unnecessary. But 
as you yourself must have noticed, in 
wry remarks I said that the Govern 
ment will cay that technically 
he      has       not        been arrested. 
1 knew that. (Interruptions). I used »y words 
very carefully. I said that he has been 
apprehended and physically taken to Gurgaon 
against hfc will. He has not gone voluntarily. 
And I do not know whether this is a case of 
illegal confinement i£ it is not arrest. But what 
I would have expected is,, here is a senior 
official of the IPS of the Central Government-
-not of the Haryana Government—and, in that 
case, when the Minister makes a statement, he 
would also let the House know as to in what 
connection has the Haryana Government taken 
him there. Unless the Government comes out 
with the full facts, this House is not going to 
be satisfied. 

MR. CHAIRMAN: As the hoi.. Minister 
was not present during a .part of the Mention 
and had not heard what had been said by Mr. 
Advani, Mr. Advani is entitled to explain to 
him. And will he kindly answer', if he wishes, 
what i, the distinction between arrest,, 
apprehension and 1 ing away? 

[Interruptions) 

SHRI A. R. ANTULAY  (Mahirash-On a 
point of order. 

SHRr RABI RAY: On a point of crder. 

SHRI N. K. P. SALVE (Maharashtra): On 
a point of order. 

(Interruptions) 

SHRI A. R. ANTULAY: Under the 
rules can you ask him----------- 

(Interruptions) 

SHRI VIREN J. SHAH: Ask the Minister 
to reply. 

(Interruptions) 

MR. CHAIRMAN: I have not given any 
ruling. I have only said,—mark my words—if 
he chooses. (Interruptions) It is your party to 
blame. I am not to blame. 

(Interruptions) 

DR. RAM KRIPAL SINHA: Ask the 
Minister to answer, Sir. Mr. Antulay is not a 
Minister. 

SHRI PILOO MODY: Mr. Antulay is only 
a tool, Sir. 

(fntemtptio?is) 

MR. CHAIRMAN: At this rate nobody will 
be heard. (Intemtptions) Mr. Antulay, you 
raised a point of order. 1 have said that Mr. 
Advani, when he was speaking, was making 
use of certain words. The hon. Minister has 
said that the man has not been arrested. Mr. 
Advani wanted to know, because the hon. 
Minister had not heard, the distinction 
between arrest, apprehension and taking away. 
(Interruptions). Just a minute. Please listen to 
me. (Interruptions) When I am standing, the 
hon. Members will listen to me. The question 
is, I have said quite clearly to the hon. 
Minister that if he chooses, he could make it. 
He could say, "I don't want to comment on it." 

SHRI RABI RAY:   On a point      »f order. 
' 

(Interruptions) 

SHRI A. G.   KULKARNI;    On     a point 
of order. 
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(Interruptions) 

EHRI SUNDER SINGH BHANDARI: Sir, 
it is only the Minister •who should reply. 

SHRI N. K. P. SALVE: Sir, I  t-m «» a 
question of procedure. (Interruptions) Sir, I 
am on a point of order. (Interruptions) Sir, I 
must be heard. I am on a point of order. (In-
terruptions). 

SHRI MANUBHAI PATEL 
(Gtijarat): Sir,, Mr. Antulay. cannot Tssife 
any point of order on tha Chair-Man's ruling. 

SHRI N. K. P. SALVE: Sir, I am en a 
point of order.   (Interruptions). 

MR. CHAIRMAN:   Please sit down. 

SOME HON. MEMBERS: Sir, let Mr. 
Antulay sit down. 

SHRI MANUBHAI PATEL: Mr. Aritulay, 
you sit down; Mr. Chairman is standing.   
(Jntemiptio?is). 

SHRI N. K. P. SALVE: Sir, I seek your 
protection. I am on a point of order.   
(Interruptions). 

SHRI JAGJIT SINGH ANAND: Sir, 
today he is dictating the House. 

SHRI N. K. P. SALVE: Sir, a point of 
order gets precedence over everything else. I 
am on a point of order.   (Interruptions). 

MR. CHAIRMAN: Please sit down. Mr. 
Antulay is in possession of the House and 
everybody will keep quiet. 

SHRI SUNDER SINGH BHANDARI: Sir, 
you put a query to the Minister and you asked 
the Minister ta explain. Now what is the point 
of older?    On what? 

MR. CHAIRMAN; He is raising a po)nt of 
order. 

SHRI SUNDER SINGH BHANDARI:    Is 
it on. your ruling? On what 

I is he raising a point of order? {In-terruptions) 
Sir, we would like to know whether you have 
permitted a point of order on the queries you 
put to the Home Minister and wanted him to 
explain. Is there a point of order on  that?   
(Interruptions). 

SHRI KALP NATH RAI (Uttar Pradesh): 
Sir, why is he speaking unnecessarily? 

MR. CHAIRMAN: I am requesting the 
House to listen to his point of order.    
(Interruptions). 

SOME HON. MEMBERS: Let him sit 
down. 

SHRI A. R. ANTULAY:  Mr. Chairman, Sir, 
my point of order is based !    on two counts. 

MR. CHAIRMAN: What is th» point of 
order? 

SHRI A. R. ANTULAY: It is based on two 
counts. One .   .   . 

SHRI HARI SHANKAR BH&BRA 
(Rajasthan): Until and unless it i<» made 
clear on what basis is he going to make a 
point of order, it cannot be allowed.   
(Interruptions). 

SHRI A. R. ANTULAY: Sir, whatever it is 
in law, the definitions of arrests and 
apprehension cannot be asked to be 
explained. That is there. (futeiTttptioTis). 
That is there. (Interruptions) Sir, if any hon. 
Member uses certain words, another person 
cannot ask him to explain those. 
(Interruptions). 

MR. CHAIRMAN: May I request Members 
on this side of the House to let me hear what 
the hon. Member, wishes to tell me as his 
point of order.. If it is not in order, I shall rule 
it out, 

1 P.M. 

SHRI JAGJIT SINGH ANAND: Why 
should he leave the seat? 

SHRI A. R, ANTULAY: My point, of order 
is based on    two    aceccmti. 
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[Shri A. R. Antulay] 
Hon. Shri Advani, in his speech, used two 
words, "apprehension" and "ar-rear'. 

SHRI LAL K. ADVANI: No. Technically 
he has not been arrested, I said myself. 

SHRI SUNDER SINGH BHANDARI: 
What is the point of order on that? 

SHRI A. R. ANTULAY: He must say that 
technically there was no arrest, he was 
apprehended. He has used both the words. If 
the hon. Member has used two words, with 
due respect and humility I have to say that the 
Chair cannot ask some other Member . . . 
{Interruption) Both the words are legally 
explained and defined. Whatever is legally de-
fined, it cannot be asked either to an hon. 
Member or anybody else to say the same thing 
because it is there in the book. 

MR. CHAIRMAN; Just a minute. Sit down. 
I do not think the point of order arises for the 
simple reason that 1 put the matter fairly and 
squarely in the hands of the hon Minister by 
•aying, "If you so choose, you can reply to 
him". He can say that he does not want to 
reply.   That is all. 

SHRI PILOO MODY: Shri Antulay has 
browbeaten the Minister not to reply. 

SHRI LAL K. ADVANI: He has made 
another statement which says that he enquired 
from the Haryana Government which told him 
that the officer was being taken for interro-
gation. I am sure that he is aware that 
according to the Governmet of India Servants 
Conduct Rules, it is not possible for any State 
Government to interrogate any senior Gov-
ernment official without the permission from 
the Central Government. I want to know 
whether this p*»*Tnis-«ion has been granted 
by the Home Minister to the Haryana 
Government. 

MR. CHAIRMAN: There are the hon. 
Ministers present here as spokesmen of the 
Government. You cannot add weight to what 
they will say. Will you like to make a final 
statement on the subject, Mr. Minister? 

SHRI GIAN CHAND TOTU (Hima-chal 
Pradesh): How do these questions and counter 
questions arise? It is not a calling attention, 
Sir. 

MR. CHAIRMAN; There shall n»t be . . . I 
am ruling very 'irmly, please listen to my 
ruling. I am ruling very firmly that there shall 
be no debate on this after the hon. Minister 
concludes his    explanation. 

SHRI JAGDISH PRASAD MATHUR  
(Uttar Pradesh):  Sir .   .   . 

THE MINISTER OF COMMERCE, 
STEEL AND MINES AND CIVIL 
SUPPLIES (SHRI PRANAB MUKERJEE):    
Why is he rising? 

 

SHRI MOHAMMAD YUNUS SALEEM 
(Andhra Pradesh): Sir, on a point of order. 
(Interruptions) One minute.   Please, one 
minute. 
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MR. CHAIRMAN: The House .   .  . 

SHRI      MOHAMMAD YUNUS 
SALEEM:    One  minute,  please. 

MR. CHAIRMAN: The House will now 
proceed to consider the Motion of Thanks on 
the President's Address. 

MOTION  ON    THANKS     OF    THE 
PRESIDENT'S ADDRESS—Contd. 

MR. CHAIRMAN: Further discussion will 
now begin. Shri Sriman Prafulla Goswami 
who was in pros-session of the floor has 
already taken nine minutes. I am giving htm 
five minutes more. 

SHRI E. R. KRISHNAN (Tamil Nadu):   
What  about  lunch,   Sir? 

DMr. Deputy Chairman in the Chair J 

SHRI SRIMAN PRAFULLA GOSWAMI 
(Assam): Mr. Deputy Chairman, Sir, I resume 
my speech which  I   could   not  finish   
yesterday. 

The movement of satyagraha started and    
conducted    by    the    Assam Students Union    
and    the    Sangram Parishad till today is non-
violent and it is real satyagraha.   The 
satyagraha has become a total satyagraha      
and it ha? been joined by all sections   of 
people in Assam men, women,  girls, boys  and  
even children.  This  satyagraha is 
spontaneous.    Such a movement is unique and 
unprecedented in the world. Even Mahatma 
Gandi the founder of satyagraha in India, had 
to start his  satyagraha  with  a    limited 
number of trained  satyagrahis.    But here the 
satyagraha is spontaneous. It has covered  all 
sections    of    people. And    the    
Government     offices    are paralysed.   No  
officer  is     attending office.    Then, Sir, it is 
a    fact    that some violent incidents like arson 
and murder took place on a limited scale. But 
these are not connected with the satyagraha  
movement.      Some  antisocial or other forces 
might have done these things.   They  have  
nothing  to do with the satyagraha movement 
and the  ASU.   Assam is most misunderstood 
today and misrepresented also. 

Only the other day an article ap 
peared in the 'Illustrated Weekly 
of India" written by the Editor him 
self, Mr. Kamath. He himself visited 
the place and he has given correct 
assessment, of the situation. The title 
of the article is "Neglected Assam". I 
say it is not "Neglected Assam" only, 
it is "Neglected North-eastern He- 
gion"—Nagaland, Arunachal Pradesh, 
Assam, Meghalaya, Mizoram and so 
on. It is the upsurge of the pent-up 
feelings of neglect over a very long 
time by the Central Government. But 
the main issue was the expulsion of 
of foreign nationals and the deletion 
of the names of foreign nationals 
from the electoral rolls which 
contained several      lakhs of 
names of foreign nationals. This has been 
stated by the then Government and it has also 
been stated by the Election   Commissioner  
himself. 

Another point is, this movement is not 
rioting, communal or linguistic. I have seen 
many riots, commu;;al and linguistic, before 
independence, during the British period, in 
Bengal, U.P. and Assam, and also after 
independence. It is an entirely different kind 
of movement. It is spontaneous. It has nothing 
to do with rioting. 

Then, Sir, recently there was a firing  in  
Duliajan   on  peaceful   satyagrahis  men,    
women    and    children which is shocking to 
Us there was also the murder of Rabi Moitra.    
I know the place.   Sir, murder is heinous, and 
we condemn that murder.      But    I guess, 
and not only I guess but i can say, that that 
murder has nothing to do  with   this   peaceful      
satyagraha. Some other forces, some other 
people have murdered him.   I will not asso-
ciate myiself with such murder, such violence, 
but that murder must     be proved. I know it 
because I was Chairman of Oil India.   
Anyway, this should be inquired  into. As  
regards    North Kamrup and Nalbari I want to 
bring to your notice one serious thing.   As I  
told  you,  civil   administration  w*» handed 
over to the military     there; 


